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B y  M .P . S i n g h ,  V ic e  C h a le m a n  -

B y  f i l i n g  t h i s  OA, t h e  a p p l i c a n t  h a s  s o u g h t  t h e

^ o llo i- j- in g  m a in  r e l i e f

” i i ) .  t o  s e t  a s i d e  t h e  im p u g n e d  n o t i f i c a t i o n  
d a t e d  3 1 . 1 0 . 2k  s o  f a r  a s  i t  r e l a t e s  t o  t h e  
a p p l i c a n t  a n d  b e  f u r t h e r  p l e a s e d  t o  d i r e c t  
t h e  r e s p o n d e n t s  t h a t  t h e  a p p l i c a n t  b e  r e t a i n e d  
i n  t h e  M ad h y a  P r a d e s h  C a d r e  o f  t h e  I A S " .

2 . .  f h e  b r i e f  f a c t s  o f  t h e  c a s e  a r e  tk@ -t t h e
lA S  o f f i e r

a p p l i c a x r b i s  .a d i r e c t  r e c r u i t g |>  o f  1997  b a t c h  a n d  I s ^ io ia s in g  

t o  M .P . c ad re« JV s p e r  a l l o c a t i o n  o f  I . A . S .  o f f i c e r s  

b e tw e e n  M ad h y a  P ra d e fe h  a n d  C h h a t t i s g a r h ,  ..fehe h a s  b e e n  

a ; ^ c c a t e d  0 h h a t i s g a r h  b y  t h e  im p u g n e d  o r d e r  S a t e d  • 3 1 . £o .2 0 0 0 ;  

A g g r i e v e d  b y ' ; t i i i s ,  s h e  h a s  f i l e d  t h i s  OA,

E e a r d  t h e  l e a r n e d  c o i n s e l  f o r  t h e  p a r t i e s .
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3 .  I'he learned counsel -or tbth the parties have
15.9.2003 passed by 

submitted a copy ô  the ;̂Jrae|^:rd4i^d,^he Hon*ble High Court

of Madhya-Pradesh in Writ petition Ho. 21562/05, wherein

a siaillar issue relating to the cadre allocation o  ̂
has been consiej^red. „
Stated 'i'he Hon’ble High Court 0^ M.P* has passed the 

following order in the aforesaid W«P* s-

10. In view of the aforesaid owing direction

are issued s-

(A) She petitioners may file fresh
representations to Government of India, Departmenfc 
of^Personnel and Training Ministry of personnel 
Public Grievances and pensions, Loknayak Bhawan, 
Khan Market# Nê  ̂ Delhil&tate Re-organisation Cell) 
-cTithin a period of^l^Odays from today. Th^yis 
representation shall be sent by the^conceraed 
employee through proper ci^nnel through
their concernir^ department. Petitioners shall 
also send one copy of their representations, 
apart froa through proper channel directly to 
Central Government on above address by speed post, 
within the aforesaid period. Alor^ with this 
representation petitioners will enclose their 
previous representatiom and necessary authentic 
documents'Ci* any ) for ready reference to the 
respondents. The ̂ petitioner in the representation 
will give his ccrrect and complete postal address 
and specify his present place of postiig. If  he 
is worki!^ because o^ some interim order o  ̂ the 
High Court, Tribunal or other^^iSe, he will spe^i^y 
this in the representation.

(B) On receiving the representations by the
Geatral Government, the eomment of both the 
GovernEaents will be called. The representations 
sent by the employees through departments shall 
accOEEipaiy coaraents of the concerned departments on 
forwordiig the representations, touching all the 
points involved in ths representations. This will 
be done ^  the concerning departments within a 
period 15 days from the date o  ̂ receipt o  ̂ the 
representations *rOta ^effcitioners or ~rm the 
Central Goverment for comments. It will be open 
to the Central Government to seek %rther 
information from the State Governiaent and on such 
requisition being made from the Central Goverment 
the concerned State Government will su;^^ the same 
expeditiously» not later than 15 days the
date of receipt of such communication.

(C) The concerned Gorrernment will also send
its comments within a period of 15 days from the 
date of receipt of the notices in this regard to 
the Central Government. ^
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(d) On receipt of the aforesaid, Central
Government will decide each representation after 
considering the merits and the grievances raised 
in the representations within a period of three 
months from the date of receipt of the comments 
from the State Governments. The Central 
Government shan be within the powers either to 
consider the representations itself or to 
constitute an Advisory Committee in accordance with 
the provisions of Section 71.

(E) The decision o-- the Central Government
will be communicated t o the employees forthwith 
through the concerning Department who will receive 
the acknowledgement of the concerned employee on 
the communication,'if the"employee is not available 
or avoid th6 communication, the concerned 
department will send the decision to the employee 
by Registered A/D post on the address given by the 
employee on the representation and this will be 
deemed su^icient compliance o- the order. The 
decision of the Central Government will be given 
effect to after 15 days from the date of communicate 
ion of the order to the concerned employee.
The employee will be allowed 15 days 1 time to ccmp3# 
with the order, if the employee feels aggrieved 
with the aforesaid decision,^he/she will be frae 
to approach the appropriate forum for the 
redresoal of the grievance.

C£) It is made clear that while Central
Government deciding the representation of the 
petitioner ^inds appropriate to afford some 
opportunity of hearing to the concrned employee, 
it will be within the discretion of the Central 
Government to afford such opportunity to the 
employee fur the redressal of grievances.

(G) The anployees who have joined their
successor State will continue in the same State. 
Those, employees who were not relieved or were 
permitted to rejoin or continue by interim order 
of the Tribunal or otherwise shaii be permitted to 
to continue in the State in the same cadre (as p«r
the all option) till the decision on the
representation as directed hereinabove.

The learned counsel for the applicant states that the

present OA is fully  covered by the order of the Hon'ble

High '-'ourt in the aforesaid Writ P etitio n , we have perused

the aforesaid order - and find that the present case is

covered in all by the judgment dated 1 5 .9 .2 0 0 3  in

aforesaid w.P• No. 21562 /03 .
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4 . In this view of the matter^we dispose of this OB.
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with a direction that the order of Hon'ble High Court 
given in the aforesaid Wript Petition will mutatis-mtitandis 
axjplicable in the instant case. No costs.

(Madan Mohan) 
Judicial Member

(M.pVSingh) 
Vice Chairman
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sr, «r. (fr.sr.)




